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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO-712/2023
(TA Nos. 202/2024, 838/2023, 839/2023)

IN THE MATTER OF:

FARMAN QURESHI «.APPLICANT

VERSUS

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE &

ORS. . ...RESPONDENT(S)

BRIEF REPLY BY RESPONDENT NO. 8 IN COMPLIANCE WITH

ORDER DATED 06.10.2025 BY THE HON’BLE TRIBUNAL

I, NAREN DRA PRATAP SIMLY aged about _ 57 S/o RPIFSHWAR  SINGHW

presently posted as Senior Superintendent of Police, Shamli, Uttar Pradesh do

here by solemnly affirm and state on oath as under:

1. That I, the Deponent in the above captioned matter, am fully conversant with

e jﬁ s of the case and am competent and authorized to swear the present
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That, I state that the contents of the response have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

L. BACKGROUND OF THE MATTER

3. That, in the present matter, the Applicant has raised grievances against
Respondent No. 10, M/s Meem Agro Foods Pvt. Limited (‘Project
Proponent’), with regard to the operation of its slaughterhouse, alleging non-
compliance with the prescribed environmental norms.

4. That, the Hon’ble Tribunal vide order dated 06.10.2025 directed as follows:
“...3. Learned Counsel for respondents no. 2 and 6 to 9 seeks one months’
time for filing oftheir responses which prayer is allowed.

4. List on 05.01.2026 for further hearing...”

II. REPLY IS AS FOLLOWS
5. That, Superintendent of Police, Shamli, vide letter dated 19.01.2024,
requested Regional Officer, UPPCB, Muzaffarnagar/Shamli to inform about

the action taken in compliance with the directions of the Hon’ble Tribunal,
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A copy of letter dated 19.01.2024 is annexed herewith and marked as
Annexure-1.

6. That, thereafter, vide letter dated 24.12.2025, the Superintendent of Police
again requested the Regional Officer, UPPCB, Muzaffarnagar/Shamli to
inform the police department about the action taken in the present matter, so
that necessary and timely compliance with the directions of the Hon’ble
Tribunal could be ensured.

A copy of letter dated 24.12.2025 is annexed herewith and marked as
Annexure-2.

7. That, Regional Officer, UPPCB vide letter dated 29.12.2025 has informed the
deponent about action taken against M/s Meem Agro Foods Pvt. Limited
(‘Project Proponent’) in compliance with the directions of the Hon’ble

Tribunal.

A copy of letter dated 29.12.2025 is annexed herewith and marked as
Annexure-3.

8. That, vide letter dated 29.12.2025, it was informed that regular site inspections
of the Project Proponent’s unit were carried out by the concerned authorities

during the period from 18.05.2024 to 08.10.2025. It was further informed that,

piﬁ's,uant to these inspections, punitive actions were taken by the authorities,
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thereup
Teupon by ”
Pon by the concerned authorities are already on record before the

Hon’ble Ty
ri .
bunal and, therefore, are not being repeated here for the sake of
brevity).

9.7 N .
That, the deponent remains duty-bound to take all requisite steps to secure

faithful compliance with the dircctions of the Hon’ble Tribunal and shall
continue to do so in future as well; and it is further most respectfully submitted
that, should any assistance of the police department be required by the
concerned authorities in the present matter, the same shall be duly extended.
10.Hence, this brief reply is respectfully submitted for kind perusal of this

Hon'ble Tribunal.

11.That everything stated above is true and correct to my knowledge, derived

—-from official records, and nothing material has been concealed therefrom.
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